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8.0 £y - I eXercise of the Powery centerred by sub-section (1} of section
3E4 (hereinafier referred 1o the said section) of the Income-tay Act, 1961 (43 of 1947 X
the Central Boarg of Direct Tayeg hereby specifies EQUItY shares and preference shapeg
as long ierm Specifieg securities for the Pumposes of ihe ﬁal'iﬂ seciion Equity shareg and
preferetices shares b0 be issued within 3 petiod of one Year fiom dage of bublication of thig
Hotification in the Cfficial Gazetie, for a 80Ut not e:':tceeding fupees twenty sight
STOrCs cach TSpectively by Mg Rcliance Salgaocyr FPower Company Limited, 5
“ompany registered under the Companieg Act, 1956 and having itg registered office at 4%
Floor, Dempe Teade Centre, EDC Compley, Pasto Plaza, Panaji-493001 for the Purseses
of the said section: ' '!
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Provided thar the investmeny in the aforesaid SQULY shares ang Preference Shares,
specified in this notification, i Made by an USRS out of Bet consideration arising ot
from transfer of long tem Capifal asset i accordance ‘\%‘iih; the provisiong of the said
section; : | :
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Provided further that 1 case the 35508508 transfers Or bonverts {othenwvige than by
frangfer) the aforesaid equily shargs ang preference shares, specified i1 thig natification
allotted 1o himy 5y, 30V manner within 3 period of three years from the date of i,

aifofment the initia nvestmeny made by such asscssee in the aforesaid Squity shares and
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Dreference shayey shail be chargeahle i, tax under the head Capital Gaiy” M accordance
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